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Judgement

1. Head learned Counsel for the Petitioner as well as the learned Counsel
appearing on behalf of Respondent No. 3 and the State counsel.

2. The main thrust of the argument of the learned Counsel for the Petitioner is
that there having been no publication of the intention of appointment of
distributors under the Public Distribution System in the newspaper, nine persons
have been able to obtain on order of appointment without the same opportunity
having been provided to the Petitioner and others.

3. When the case was listed before this Court on 3-5-1990 it was said that nine
persons had been appointed because they approached the authorities and there
has been no steps taken for calling for applications for such appointments. The
Petitioner further contended that he is a Harijan and has a better chance for
being appointed.

4. On a perusal of the counter-affidavit it appears that applications were invited
and the said advertisement was displayed in the Notice Board of the Supply
Department, hitherto the practice followed by the Department. Pursuant to he
said notice those nine persons have been appointed as dealers.
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5 As far as Respondent No. 3 (Mahender Pd.) is concerned, he was a dealer and
he was shifted to a new ward at his own request.

6. It appears that even though 7.5 percent shops were reserved for the Harijans,
about 813 percent shops were allotted to Harijans.

7. There is no rule or regulation requiring the advertisement of appointment of a
fair price dealer to be published in a newspaper, It, therefore, cannot be said that
the mode adopted for appointment of dealers is impermissible It is, however
desirable that the publication should be on a wider basis and the authorities in
future will look into the matter.

8. However, in this writ petition we find no merit. It is, accordingly, dismissed.
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